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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY, THE ELEVENTH DAY OF FEBRUARY
TWO THOUSAND AND TY/ENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUD

WRIT APPEAL NO: 145 oF 2026

writ Appeal under crause 'r 5 of the Letters patent Appear preferred Against
the order dated. 29-01-2026, passed in wp.No. 2828g of 2025.on the fire of the
High Court.

Between:

Y, 9Vq{ Osman Ahmed euadri, S/o. Late. Mr. Syed Jeetani euadri, aqedg.bout 65.y_ears, Occ. Business, nto. rt_n_ee3,-Sn"iJiri] Hil' HY[,Hyderabad -S00 001

5?9...!y,lE D49pf Hotder Mr. Vailuri Venkata Satya Akhitesh, S/o. Latev.v.u.Knsnna Murthy, ag^ed. about 55 years, Occ. Business, R/o. H.No. g_r_
684t111t13, load N'q i2, G;i,il;y E;;i;*, Banjara Hi[s, Khairatabad,Hyderabad - S00 034 Tetangana Statel - - ---'

...APPELLANT
AND

1. The.Telangana tndustrial lnfrastructure Corporation Ltd., (TGllC) rep. by itschairperson, oth froor. parishram anavan-rhierr-trrtloir'AorJ,-6r.ti-,i"16"dr,,
Hyderabad

2. The Tahasildar, Serilingampally Mandal, Ranga Reddy District.
3. The Revenue lnspector, Serilingampally Mandal, Ranga Reddy District.
4 The state of reranoana. rep. By its principar secretary, Revenue Department,Secretariat, Hyderaibad.'

RESPONDENTS

NO F

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondents not to interfere with the with the peacefur possession and



enioyment ol the petitioner in respect of land admeasuring Acres 0.20 Guntas
(2420 sq.Yards) in survey no. 41111, situated at Khanamet Village,
Serilingampally Mandal, Ranga Reddy District without following the due process of
law pending disposal of the above writ appeal

lA NO: 1 oF 2026

Petitior under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to

suspend the effect and operation of the order dated 29.01 .2020 passed by the
Learned Single Judge in WP.No. 28288 of 2025 pending disposal of the above
Writ Appeal

Counsel for the Appellant: SRI S. SRIDHAR

counsel for the Respondent No.1: M sRIKANTH REDDY (sc FoR Tcltc)

counsel for the Respondent Nos.2 to 4: sRl MURALIDHAR REDDY KATRAM,
GP FOR REVENUE

The Court Dr:livered the following: JUDGMENT
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRI JUSTICB G.M.MOHIUDDIN

WRIT APPEAL No.145 of 2026

DATED : 11.02.2026

Between:

Mr. Syed Osman Ahmed Quatlri
... Appellant

AND

The Telangana Industrial Infrastructure Corporation Limited,
rep. by its Chairperson,
Hyderabad and thrce others

... Respondents

JUDG BNT:

Sri S. Sridhar, learned counsel appears for appellant.

Sri M. Srikanth Reddy, learned Standing Counsel for

Telangana Indr"rstrial Infrastructure Corporation Limited

appears lor respondent No.1.

Sri Muralidhar Reddy Katram, learned Government

Pleader for Revenue appears for respondent Nos.2 to 4.

2. The instant Writ Appeal is filed against the order dated

29.01.2026 passed by the learned writ Court dismissing Writ

Petition No.28288 of 2025 filed by the appellant/petitioner

I
I

seeking to direct the respondents not tcl interfere with his
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2 HCJ (AKrS, J) & GMI\I, J

W.A.No.145 of 2026

peaceful possession and enjoyment in respect of la,d

admeasuring Ac.O.20 guntas in Survey No.4lll I situated at

Khanamet village, Serilingampally Mandal, Ranga Reddy

District, without fotlowing due process of law.

3. Learned counsel for the appeilant seeks permission of

this court to withdraw the instant writ Appeal with liberty to

the appellant to approach the civil Court.

4 I-earned counsel appearing for the respondents repofts

no objr:ction.

5. z\ccordingly, the instant writ Appeal is dismissed as

withdrawn with the aforesaid liberty. There shalt be no order

as to c,lstS

M-iscellaneous applications, if any pending, shall stand

closed.
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1. One CC to Sri S. Sridhar, Advocate [OpUCJ2' one cc to Sri M' srikanth Reddv (sc FoR TGrc) IOPUCI3. Two CCs to the
Hyderabadforft for Revenue, High court for the state of Telangana, at

4. Two C)D Copies

&\A.
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HIGH COURT

DATED :'l1t0ZtZO26

I

JUDGME:NT

WA.No.14S of 2026

DISMISSING THE WRIT APPEAL

WITHOUT COSTS
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